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FOrwa.rd TradiDg in TarlUDira Seed 
and 011 

1003. Sui Y. S. CllaadJIarJ: Will 
the Minister of Commerce be pleased 
to state: 

(a) whether it it; a ract that Gov-
ernment have hanned the forward 
tradlnc in Taramira """d and ail: and 

(b) if so, th .. TeaROns therefor? 

The MInister of Commerce (Shri 
Maan"hal Shah): fa) and (b). For-
ward trading has been banned in 
Taremira seed but lIot in Tl!I"amira .eed 
oil to check the sharp rise in pric~ as 
also to illegal forward trading in gram 
peal, etc.. in the guise of Taramira 
seed. 

Reeovery of Arrears of Royalty 

1"'. Shrl Mollammad Elias: Will 
the Minlater of Steel and Mi_ be 
pleased to refer to the reply given to 
Unstarred Question No. 1753 on the 
3rd October, 1964 and state: 

Ca) whether it is a fact that the mine 
owners of Orissa who filed review 
petitions before the Central Govern-
ment under the Mineral Concession 
Rules, 1960, against assessment of 
royalty in violation of statute, were 
required to deposit certain amount of 
quarterly instalments, in terms of the 
orders issued by the Central Govern-
ment in 1962; 

(b) if so, the total amount which the 
Ori_ mine owners have so far depo-
sited with the Ori_ State Govern-
ment; 

(c) whether the revision petitions 
filed in 1962 still remain undecided; 
and 

(d) if 10, the action Government 
Propole to take in this matter? 

The ......... fII ..... MIl MInM 
( .... 1 s..sa- ...... ): (8) Yes, Sir_ 

(b) As the royalty on minerals is 
collected by the State Government, 
the informa tion asked for is not readily 
avpilahle. It has bepn called for from 
the Government of Orissa and will be 
placed on th<' Tahle of tht" !,ok Sa·bh. 
as SOon a!'; it is received. 

(c) and fd). The applications are 
under corudderatil>n of the Govern-
ment. Special stall has been appoint-
ed to proceas pending review petitions 
expeditiously. 

ProducUon Cost of Manganes~ 

1005. Shri MOhammad EUas: Will 
the Min ister of Steel and MIn.... be 
pleas~d to state the cost of produc-
tion per ton of manganese, iron and 
chronme ores in mines now bein« 
worke41 in puLli{' sectors and those 
,,·orK€'d in privatt· s~on. Statp·wis~~ 

The itliniaK.er of Steel awl Mineo; 
(Shli Sanjlva Reddy): The informa-
tion sought is in the nature of a trade 
secret and no private mine-owner 
would like to divulge it. In so far a~ 
i1'()I} amJ manganese 01'8., which w:e 
being wo!"ked at present on a COR1-
mercia) .~·al~ in the' publir: sector, are 
concerned, it is nt"Jt considered desir-
able in the public interest to disclose 
the cost of production. 

R"'lui:-enle1lt 01 Iron Or .. in Rourkela 

1086. Shri Mohammad ElIa8: Will 
!,he Minister of Steel and ~ be 
pleased to state: 

(a) the total requirement of iron 
are in Rourkela Steel Plant per year: 

(b) whether the Baroua Iron Ore 
mines under the Hindustan Steel Ltd. 
is in a position to lupply the requisite 
quantity of iron ore to the Rourkela 
Plant; and 

Ce) if not, where from the rest of 
the ... pply comes? 

The MInfIIIIer ot SIeeI and MInes 
(SIIri Sujrva ReddY): (a' to (e). The 
annual requirement of iron are for the 
Rourkela Steel Plant is 1.5 mUllan 
tannes. Banua Iron Ore MinH eaa 




